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THE INDIAN AIRCRAFT (AMENDMENT) ACT, 1960
No. 44 OF 1960

[26th November, .1960]

An Act further to amend the Indian Aircraft Act, 1934.

.BE it enacted by Parliament in the Eleventh Year of the Republic
of India as follows — '

" 1. This Act may be called the Indian Aircraft (Amendment) Act, Short title.
'960

2, In the Indian Aircraft Act, 1934 (hereinafter referred to as Afmendment
the principal Act), in sub-section (1) of section 1, the word “Indian” ° section 1
shall be emitted. .

3. In section 5 of the prxncxpal Act, - sub-section (3) shall be Amendment
omitted. of section s.

4. For section 10 of the principal Act, the following section shall Substitution
be substituted, namely:— . ' ?lﬁ)ﬁef‘g’rsigg_,
) tion 10,
“10. (1) If any person contravenes any provision of any Penalty for
rule made under clause (1) of sub-section (2) of section 5 actin con-
travention of
prohibiting or regulating the carriage in aircraft of arms, explo- ruje made
sives or other dangerous goods, or when required under.the “”fer this
rules made under that clause to give information in relation fo
any such goods gives information which is false and which he
either knows or believes to be false or does not believe to be
true he, and if he is not the owner, the owner also (unless the
owner proves that the offence was committed without his .
knowledge, consent or connivance) shall be punishable with
imprisonment which may extend to two years and shall also be
liable to fine,

(2) In making any other rule under section
, section 8A or sectmn 8B, the
Central Government may direct that a breach of it shall be
punishable with 1mprlsonment for a period which may extend
to three months, or with fine which may extend to one thousand
rupees, or with both.”. : ‘

615



Rep Loy gl so—vb V1
616 . Indian Aircraft (Amendment) [ACT 44 OF 1960]

5. In section 13 of the principal Act, for the words, letters, brack-
ets and figures “Where any person is convicted of “an offence
punishable under . any rule made under clause (i) or.elause (1) of
sub-section (2) ‘of section 5”, the words; figures, brackets and letter
“Where any person is convicted of an offence punishable under sub-
section (1) of section 10 or under any rule made under clause (i)
of sub-section (2) of section 5” shall be substituted.

6. After sectlon 14 of the pr1nc1pa1 Act, the following section
'shall be inserted, namely:— - ' '

“14A. Every rule made under this Act shall be 1a1d as soon
as may be after it is made before each House of Parliament while

it is in session for a period of thirty days which may be com-

prised in one session or in two successive sessions and if, before
the expiry of the session in which it is so laid or the session
immediately following, both Houses agree in making any modi~
fication in the: rule, or both Houses: agree that the rule should
" not be made, the rule shall thereafter have effect only in such
modified form or be of no effect, as the case may be; so however,
- that any such modification or annulment shall be ‘without = pre-

judice to the validity of anything previously done under that'

rule”.
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